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MADHYA PRADESH ACT
No. 7 of 1973

MADHYA PRADESH VIDHAN ‘SABHA SADASYA

VETAN TATHA BHATTA ADHINIYAM, 1972.

ed the assent of the Governor on the 29th January, 1973 assent

st published in the “Madhya Pradesh Gazetle” (Extraordinary)
dated the Ist Fabruary, 1973.]

Act to provide for the salaries and allowances of mem-
bers of the State Legislative Assembly.

Be it enacted by the Madhya Pradesh Legislature * in
Twenty-third Year of the Republic of India as
WS ;—

. This Act may be called the Madhya Pradesh
dhan Sabha Sadasya Vetan Tatha Bhatta Adhiniyam,

2. In this Act, unless the context otherwise requires,—

(a) “Committee” means a Select Committee of the
Legislative Assembly or a Committee consti-
tuted under the rules of procedure of the
Legislative Assembly or a Committee appoint-
ed by the Speaker or the State Government
and includes the statutory Boards and the
Boards appointed by the State Government ;

(b) “Member” meang a member of the Madhya Pra-
desh Legislative Assembly, but does not
include—

(i) a Minister ;

(if) a Minister of State:
(iii) a Deputy Minister ;
(iv) a Parliamentary Secretary; and

(v) the Speaker and the Deputy Speaker of the
' Madhy-a Pradesh Legislative Assembly ;

riod begi

Short title,

Definitions,
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 Free transit by 5. Every member shall be provided with one free ngjj

. State Transport. transferable pass of the highest class which shall

ey - him to travel by any motor bus run by a State {ransp
I ! o it Jate hich

Travelling and 6. Every member shall be entitled,” while trave

daily allowance. 5 ublic business, to travelling and daily allowances.
such rates and upon such conditions as may be determ
by rules made by the State Government.

Medical allendan- 7. (1) Subject o any rules made in this behalf b
gfc_at':]dmh"e%t'?e"t the Stale Government, every member shall himself be ent
’ TS led Iree of charge, to accommodation in hospilals mai
tained by the State Government and also to medical tres
ment available in such hospitals as admissible to a Gao)
ernment servant under the rule making control of the Sta
Government drawing a pay of Rs, 225 per month or aboy

personally for himseli.

(2) Until rules are made under sub-secticn (1), rule
relating to medical attendance and treatment made by i
Governor under the proviso to article 309 of the Constit
tion of India shall apply to a member as they apply
aforesaid Government servant personally for himself, su
ject to modification that controlling autherity for the puj
pose of any claim of reimbursement shall be Secreta
Madhya Pradesh Vidhan Sabha.

Provision for resi- 8. (1) The member who is the Leader of opposit
g;gcz'mﬁ“?g;?h"“" shall, in addition to whatever he is entitled tp as such m
Leader of opposi. Per under sections 3. 4, 5, 6 and 7, be entitled,—

tion.
on (a) without payment ¢f rent, to the use of a furnisl

ed residence at Bhopal for the period he is-{f
Leader of opposition and for the period of op
month immediately thereafter and no cha
shall fall upon the Leader of the opposition
respect of the maintenance of such residen

(b) at the cost of the Government, to the provis.
of a telephone at the residence provided to h
under clause (a):
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Provided that the charges for trunk-calls shall he
borne by the Leader of opposition;

(c) at the cost of the Government. to service ol a
typist and a peon.

(2) The expenditure to be incurred in respect of fur-
mishing of the residence provided under sub-section (1) and
he annual expenditure to be incurred in respect of upkeep,
nnual repairs and maintenance of such residence shall be
ubject to the same monetary limits as one fixed by section
of the Madhya Pradesh Mantri (Vetan Tatha Bhatta)
hiniyam, 1972 (No. 25 of 1972) and the rules made there-
nder in respect of a residence provided to a Minister under

he said Adhiniyam,

 (3) The date on which a member becomes or ceased to
e the Leader of the Opposition shall be published in the
azette and any such notification shall be conclusive evi-
ence of the fact that he became or ceased to he the Leader
f Opposition on that date for the purposes of this section.

(4) For the purpose of this section—

(a) “Leader of opposition” means that member who
is for the time being the leader in the State
Legislative Assembly of the party in opposi-
ticn to the State Government having the
greatest numerical strength in that Assembly
and il any doubt arises as to which is or was
at any material time the leader in that Assem-
bly of such a party, the question, shall be
decided, for the purposes of this section, by
the Speaker of the said Assembly and his
decision, certified in writing under his hand,

shall be final and conclusive;

365
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CHHATTISGARH ADHINIYAM
{No. 17 of 2002)

'FHE CHHATTISGARH VIDHAN SABHA SADASYA (VETAN, BHATTA TATHA

PENSION (SANSHODHAN) ADHINIYAM, 2002,

An Act further to amend the Chhattisgarh Vidhan Sabha Sadasya (Vetan, Bhatta Tatha
Pen.«;ion)E Adhiniyam, 1972 (No. 7 of 1973).

Be it enacted by the Chhattiggarh Legislature in the Fifty-third Year of the Republic of
India as follows '~er

1. (D)
@
2. M
@D

This Act may be calied the Chhattisgarh Vidhan Sabha Sadasya (Vetan, Bhatta
Tatha Pension) (Sanshodhan) Adhiniyam, 2002 (Ne. 17 of 2002).

It shalt come into force from the date of its publication in the Gazette.

In Section 4 (c) of the Chhattisgarh Vidhan Sabha Sadasya (Vetan, Bhatta Tatha
Pension) Adhiniyam, 1972 (No. 7 of 1973} for the word "three hundred" the words
"two hundred fifty" shall be substituted.

At the end of Section 4 (c) the words "Members shall further be entitled to daity
allowance at the rate of Rs. 250 per day for the days they attend meetings of
Vidhan Sabha or meeting of committees” shall be inserted.

Short title and com-
mencement.

Amendment in Nec-
tion 4 (¢).

Forefores, s e B T, BEOTE S WYY &g [orer, T @ it e wwfea—2002.
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CHHATTISGARH VIDHANSABHA SADASYA VETAN BHATTA TATHA PENSION

1
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CHHATTISGARH ACT | A,
{No. 27 of 2004) -
| S x*
THE CHHATTISGARH VIDHAN SABHA SADASYA (VETAN,BHATTA
TATHA PENSION), (SANSHODHAN) ACT, 2004 .
An Act further to amend the Chhattisgarh Vidhan Sabha Sadasya (Vetan, Bhatta
Tatha Pensmn), Adhiniyam, 1972 (No 76f1973)
Be it enacted by the Chhattisgarh Leg:slature in the Fifty-Fifth year of .the Republic of
_ Indiaas follows - . =
Short. title and 1. - i _ This Act may be called the Chhattisgarh than Sabha Sadasya Ventan
Commencement. Bhatta Tatha Pension (Sanshodhan) Adhiniyam, 2004,
@)- It shall.come into force from the date of its publication in the gazette.
Amendment  of 2 In Section 4 of the Chhattisgarh Vidhan Sabha Sadasya (Vetar Bhatta Tatha Pension)
Section 4. _Adhiniyam, 1972 (No. 7 of 1973) (hereinafler referred to as the Principal Act), for the
words “Three Thousand” the words “Five Thousand™ shall be substituted.
.Amendment  of 3 In Sectibn 4-A of the Prirllcipal.Act for the words “ Four Thousand” the words “Five
Sectien 4-A. Thousand” shall be substituted. ~
Amendment = of 4 In Section 4-B of the Principal Aci for the words “One Thousand“ the words “Two
Section 4-B. Thousand” shail be substituted, ;
~ Amendment  of 5 For sub-section (it) of Sectlon 4-C the following sub~sectmn sha!l be subsumted
SCI‘.“'OI‘I 4-(;. nmely -
“(ii) For those days in which a member attend the meetings of Vidhan Sabha/

Committees. In Capital or out of State for such meetings member entitle
additional daily allowance at the rate of Rs. 250/- per day before a day and
after a day of date of such meetings.”

6 Af‘ter Section 4-C of the Pripcipal Act, the followmg Section shall be mscned
namely -
“4.D. There shall be to eve!jf member‘stationery all(')wah'cc of Four Thousand

rupees per mensem.”

=~

*In Section 5-A of the Principal Act, - .

{i) in sub-section {1} for the words “Seventy Five Thousand” the words “One
Lac Twenty Five Thousand” shall be substituted.

(i) - for first proviso of the sub-section (4} thé following proviso shall be subs-
tituted, namely -

“Provided that every member shall entitle for both side Five Alr Journies
with one person accompanying him”,

© (i) In sub-section (2), for the words “Fdrt'y Thousand” the words “Sixty Thou-
- sand” shal! be substituted; and after sub-section (2) the following prowso _
shall be added, namely -

F il
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wqr_ds “three thousand” shall be substituted.

r

Section 7-1.

A, HEU A S\ i, ST {1 e A RAveE, AT § HRE Au g --2005.

62 ()
’5‘ “Provided that such person within limit “Sixty Thousand™ shall eneitie
for Three Air Journies™. ' '
8. In Section 6-A of the Principal Act, for the words “Three'.'l“housand Five Hundred” the Amendment of
: words ** Ten Thousand™ shall be substituted. Section 6-A.
9. For Section 6-B the following Section shall be substituted, namely :- Amendment  of
. ’ . : Section 6-B, ’
“6-B. There shali be paid a penston of rupees five thousand per mensem to
_ the spouse if any or dependent of a member/ex-member for a period of ten .
‘ years from the date of his death”.
10. - .In Section 7-1 of the Principal Act for thc words “ one thousand five hundred” the  Amendmeat  of
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CHHATTISGARH ACT
{ No. 8 of 2007)

THE CMA’ITISGARH VIDHAN SABHA SADASYA VETAN, BHATTA TATHA
E PENSION (SANSHODHAN} ACT, 2007

wom, 1972 (No. 7 of 1973).

ﬁe 1t mqndby the Chhattisgarh Legislature in the Fifty-enghm year of the Republtc of India
iqllmws —

|x|

i 1)“ I| This Act may be called the Chhattisgarh Vidhan Sabba Sudasya Vetan, Bhatta
" Tutha Pension (Sanshodhan) Adhiniyam, 2007.

(2) ~ It shall come into force from the date of its publication ia the Officlsl Gazette.

tn Section 5-A of the Chhattisgarh Vidhan Sabha Sadasya (Vetan, Bhetta Tatha Pension)
Adhiniyam, 1972 (No. 7 of 1973), (hereinafter refered o as the Principal Act) .—

- Bt aub-sectmn (2), the following sub-section shall be subsutuwd —

"?ﬁj Every person entitled for pension under section 6 (A), subject to such rules which

~ maybe mede by State Government shall be eatitled to coupons of Rs. Sixty

thousand value during one financial year for journey alone or with one person and

that such persons shall also be entitled to journey by air within the limit of such
coupons of “Rs. Sixty thousand"."

1¢ther to ainend the Chbattisgarh Vidhan Sabha Sadasys Vetan, Bhatta Tatha

Short titte and Com-
mencement.

Ameudment of Sec-
fion 5-A.

e, g wat A T, STy G0 WROAS mm Tt § i T 2007,
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CHHATTISGARH ACT
{No. 10 of 2008)

THE CHHATTISGARH VIDHAN SABHA SADASYA VETAN, BHATTA
TATHA PENSION (SANSHODHAN) ACT, 2008

An Act further to amend the Chhattisgarh Vidhian Sabha Sadasya Vetan, Bhatta
Tatha Peasion Adhiniyam, 1972 (No. 7 of 1973).

Be it enacted by the Chhattisgarh Legisiature in the Fifty-nineth year of the
Republic of india as follows -

1. ) This Act may be called the Chhattisgarh Vidhan Sabha Sedasya Vetan, Short title snd
Bhatta Tatha Pension {Sanshodhan) Adhiniyam, 2008. Commenttment,

| ) It shall come in to force from the date uf its publication in the Official
' Gazefte.

-~

Principal Act means the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta Tatha Definitions. -
Pension Adhiniyam, 1972 (No. 7 of 1973).

3. (4)] In sub-section {1) of Section 5-A of the Principal Act for the words Atsendwent of
“ Rs. One Lac Twenty Five Thousand” the words “ Rs. Two Lac” ghall be ~ Section SA.
substituted.

@) Forfirstproviso of sub-section (1) of Section 5-A of the Principal Act, ihe
following shall be substituted, namely -

“Provided that every member may travel alone or with one more
person subject to the condition that expenditure on the joumeys performed
by rail and air shall not exceed Rupees Two Lac in a financial year.”

(3)  In sub-section (2) of Section 5-A of the Principal Act for the words
“Rs. Sixty Thousand” the words “Rs. One Lac™ shall be substituted.

4) In sub-section (2) of Section S-A ofthe Principal Act for the figure, bracket
: and letter “6 (A)", the figure and Jetter “6-A™ shall be substituted.

4, in the second proviso to Section 6-A (1) of the Principel Act, afier the words * or Amcadmeni of
where a member having boen clected it a bys clection” the words “ orasamember  Section &A-
of Lok Sabha/Rajya Sabha” shall be insarted.
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Amendmeat of 5. For Section 6-C of the Principal Act, the following shall be substituted. namely -
s 4. Section 6-C, "

- "6-C Every person who is entitled to pension under section 6-A. shall be

ertitled for medical reimbursement similar to claim under sub-section (2) of Seclion

7and shall also be paid medical allowance of One thousand five hundred rupees

per month.™
Amendment of 6. in sub-section (2) of Section 7 of the Principal Act. the words*‘for himsel™ shall ke
Section 7 (2). omitted.

7 thenm, e e At @R, Ty 2R QRARYG defi RO, i & A e ST -2008.
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CHHATTISGARH ACT
{No. 6 of 2009

_;-THE CHHATTISGARH VIDHAN SABHA SADASYA VETAN, BHATTA TATHA
PENSION (SANSHODHAN) ACT, 2009

An Act further to amend the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta
Tatha Pension Adhiniyam, 1972 (No, 7 of 1973) .

Be it enacted by the Chhattisgarh Legislatire in the Sixtieth Year of the Republic of
India as follows :—

€ ! (1)  This Actmay be called the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta  Short tile  and
Tatha Pension (Sanshodhan) Adhiniyam, 2009. Commencement.
(2) 1t shall come into force from the date of its publication in the “Official
Gazette”,
2. In Section 4-A of the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta Taths  Amendment of

Pension Adhiniyam, 1972 (No. 7 of 1973) for the words “One Thousand” the words ~ Section 4-A.
“One Thousand Sevan Hundred Fifty” shall be substituted.

T, TRV A R GET, SN BRI Irea el R, TeAE & i T e —2009.
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CHHATTISGARH ACT
(No. 4 of 2010)

‘YHE CHHATTISGARH VIDHAN SABHA SADASYA VETAN, BHATTA TATHA
PENSION (SANSHODHAN) ACT, 2010

An Act further to amend the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta
tha Pension Adhiniyam, 1972 (No. 7 of 1973).

Be it enacted by the Chhattisgarh Legislature in the Sixty-first year of the Republic of
'ndu as follows :-

{1 This Act may be called the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhaita
Tatha Pension (Sapshodhan) Adhiniyam, 2010.

2) It shall come into force from the date of its publication jn the Official Gazette.
In Section 3 of the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta Tatha Pensicn
* Adhiniyam, 1972 (No. 7 of 1973) (hereinafter referred to as the Principal Act) for the
words “One Thousand Five Hundred™ the words “Seven Thousand” shall be substituted,

In Section 4 of the Principal Act for the words “Five Thousand” the words “Eight
Thousand” shall be substituted.

In Section 4-B of the Principal Act for the words “One Thousand” the words “Five
Thousand™ shall be substituted.

In sub-section (i)} of Section 4-C of the Principal Act for the words “Five Hundred
Ninety Five” the words “Seven Hundred Fifty” shall be substituted,

In sub-section (1) of Section 7 of the Principal Act for the v}ords "One Thousand Six
Hundred Fifty" the words “Two Thousand Five Hundred” shall be substituted.

Short title and
commencement.

Amendment of
Section 3,

Amendrnent of
Section 4.

Amendment of
Section 4-B.

Ameadment of
Section 4-C.

Amendment of
Section 7.
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'CHHATTISGARH ACT
-] : (No. 7 of 2010)

THE CHHATTISGARH VIDHAN SABHA SADASYA YETAN, BHATTA TATHA
PENSION (SANSHODHAN) ACT, 2016

An Act further to amend the Chhaitisgarh Vidhan Sabha Sadasys Vetan, Bhatta
Tatha Pensnon Adhiniyam, 1972 (No. 7 of 1973).

Be it enacted by the Chhamsgarh Leglslatu.re in the Sixty-first year of the Republic of
Indla as follows :-

1. (1) This Act may be called the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta
Tatha Pension (Sanshodhan) Adhiniyam, 2010.

[¢)) It shall come into force from the 15t November, 2000.

_ ‘2 . In the second proviso to Section 6-A (1), of the Chhattisgarh Vidhan Sabha S:tasya

Vetan, Bhatta Tatha Pension Adhiniyam, 1972 (No. 7 of 1973), after the words “dueto
* dissolution of Legls!auvc Assembly or” the words *“due to resignation or™ shall be
- inserted. . - '

Short title and
commencenent, )

. Amendment of
. Section 6-A (1),

<, T e S A SRR 5 S i YR, T Q i e w2010,
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CHHATTISGARH ACT
(No, 12 of 2011)

~~THE CHHATTISGARH VIDHAN SABHA SADASYA VETAN, BHATTA
TATHA PENSION (SANSHODHAN)} ADHINIYAM, 2013

An Act further to amend the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta
. Tatha Pension Adhinivam, 1972 (No. 7 of 1973).

Be it enacted by the Chhattisgarh Legisiature in the Sixty-second year of the Republic
of India, as follows :—

1. (N This Act may be caited the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta
Tatha Pension (Sanshodhan) Adhiniyam, 2011.

(2) It shall come into force from the date of its publication in the Official Gazene,

b

In sub-section (1) of Section 6-A of the Chhattisgarh Vidhan Sabha Sadasya Vetan,

Bhatta Tatha Pension Adhiniyam, 1972 (No. 7 of 1973), (hercinafter referred to as the

Principal Act) for the words “*Ten Thousand” the words *Sixteen Thousand™ shall be
substituted.

3. In Section 6-B of the Principal Act, fer the words “five thousand” the words “Eight
Thousand” shall be substituted. :

4. In Section 6-C of the Principal Act, for the words “One thousand five hundred” the
words “Two Thousand Five Hundred” shall be substinuted.

Short title and
commencement,

Amendment of
Section §-A,

Amendment of
Section 6-B.

Amendment of
Sectian 6-C.
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CHBATTISGARH ACT
iNo. 2ar 2012)
NTHE CHHATTISGARH VIDHAN SABHA SADASYA VETAN, BHATTA
TATHA PENSION (BANSHODHAN) ADHINIYAM, 2011
AnAct further to amend the Chhattisgarh Vidhao Sabha Sadasya Vetan, Bhatta
Tatha Peasion Adhiaivam, 1972 (No. 7 of 1973).
Be it enacted by the Chkattisgarh Legisizture in the Sixty-second Year of the Re-
pubhic of {ndis as Tollows —
t. (1 This Act may he calied the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhata Short and
Tatha Pension {Sanshadhan} Adhiniyvam. 2011, commencement.
{2y It shall coine o force from the date of s publication in the (Official
Gazette.
. i sub-section {h} of Sectian 4-C of the Chhatsisgarh Vidhan Sabha Sudasya Veraa, Amendment of

Bhatta Tatha Pension Adkiniyam, 1972 (No. 7 of 1973), for the words “Five Hundred ~ Settion 4-C.

Ninety Five™ the words “Seven Hundred Fifty™ shall be substitwed.
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CHHATTISGARK ACT
(No. 15 of 2019)

THE CHHATTISGARH VIDHAN SABHA SADASYA VETAN, BHATTA

TATHA PENSION (SANSHODHAN) ADHINIYAM, 2012

- An Act further to amend the ChhatﬁsgarkVndhnn SabhaﬁAdmya Vetan, Bhatia

Tatha E‘emnon Adhiniyam, 1972 (Ne. 7 of 1973).

Be it enacted by the Chhattisgarh Legistature in the S1xty th1rd Year of the Republic

of India, as follows :—

.

4))] This Act may be called the Chhattisgarh Vidhan §abh_a Sadasya Vetan, Bhatta

Tatha Pension (Sanshodhan) Adhiniyam, 2012:

2) It shall come into force from the date of its. publication in the Official
Gazette. :

(1} In sub-section (1) and its first proviso of Section 5-A of the Chhattisgarh
Vidhan Sabha Sadasya Vetan, Bhatta Tatha Pension Adhiniya, 1972 (No. 7
of 1973), ( hereinafter referred to as the Principal Act) for the words
“Rs. Two Lac™ the words “Rs. Three Lac” shall be substituted.

2 In sub-section (2) of Section 5-A of the Principal Act, for the words
“Rs. One Lac™ the words “Rs. One Lac Fifty Thousand” shall be substituted.

In the first proviso to sub-section (1) of Section 6-A of the Principal Act, for the
words “two huadred rupees” the words “three hundred rupees™ shall be substituted
and after the words “in excess of five years” the words “and if any person has served
as aforesaid for a period exceeding ten years there shall be paid to him an additional
pension of four hundred rupees per mensem for every year in excess of ten years and
if any person has served as aforesaid for a period of more than fifteen years there shall
be paid to him an additional persion of five hundred rupees per mensem for every
year in excess of fifteen years:” shall be added.

For Section 6-B of ihe Principal Act, the following Section shall be substituted,

namely :—
“There shall be paid a pension of rupees ten thousand per mensem to the spouse, if

any for life or to a dependent of a member or ex-member for a period of fifteen years
from the date of his death.”

Short title

Amendment
Section 5-A,

Amendment
Section 6-A,

Armendracnt
Section 6-B,

and |

of

of

of .
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CHHATTISGARH ACT
(No 1 of 20!3)
~ THE CHHATTISGARH VIDHAN SABHA SADASYA VETAN, BHATI‘A TATH‘Q-—
. " PENSION (SANSHODHAN) ADHINIYAM 2013
An Actfurtherto amend the Chhatt:sgari'l V:dhan Sabha Sadasya Vetan, Bhatta .
-Tatha Penﬂon Adhimyam, 1972 (No. 7 of 1973). '
"Be it enacted by the ChMisgarh Legislature in the Slxly Fourth Year of the
Re- pubhc of Indla, as follows :— :
_ - ' ' ~
- Short. ftle and |, 4] This Act maybecalled the; Chhamsgarh Vidhan Sabha Sadasya Vetan, Bhatta -
commencemcnt. Tatha Pensmn (Sanshodhan) Acihm:yam, 20!3 :
{2y - Tt shall come into forcc from the date of its pubhcauon in the Official ?
_ .Gazette .
_ Amendment of 2. .  Afterclause (c) of Section 2: of the Chhattisgarh Vidhan Sabha Sé.dasya Vetan, Bhatta -
Section 2. ' Tatha Pension Adhiniyam, 1972 (No. 7 of 1973} (hereinafter referred to as the Princi-
-pal Act) the followmg shail be added, namely :— :
*(d) “Schedu]e" means a Schedule appended to this Act.”
Amendrent _ of 3. In Section 3 of the Pnnclpal Act, for the words “of Seven Thousand rupees per menseny”
Section 3. * the words “as specified in the Schedule” shall be substituted.
Innmd-unt o 4. In Section 4 of the Principal Act, for the words “of Eight Thousand rupees per mensem™ -
Sectiond. - ' the words “as specified in the Schedule” shall be substituted. ' _ E
. N . !.‘
Amendment of 5. - InSection 4-A of the Principal Act, for the words “One Thousand Seven Hundred
Section 4-A. ' . Fifty per mensem” the words “of an amount as spec:ﬁed in the Schedule” shall be
substituted. L T
Amendment of 6 . InSection4:B of the Principal Act, for the words “Five Thousand rupees per mensem
Section 4-B. - * the words “as specified in the Schedule” shall be substituted. - o
Amendment  of 7 In Sectlon 4-C of the Pnnclpal Act, wherever occure the words “at the ratc of rupees S : }
., Sectlon 4-C. * Seven Hundred Fifty per day” the words “as specifed in the Schedulc" shall be substi- i
wied, e | i
Amesdmient  of g In Sub-section (1) of Section 7 of the Principal Act, for th'e'w;jrds “of Two Thousand SR
Section 7. Five Hundred per nwnsem the words “ag specnf ed in the Scheclule shall be .
subsmulcd o~
- Insertion of Schedule. g After Sacuon 10 of .the Prlnclpal Act, the fo!low:ng Schedule shail be added, _ i
' namely -—
[SeeSection2(d)] - - = - . o e
Section. ~ Pay/Allowance Particular . . Amouni.
-~ Section 3 L Salaries of members o Rupees 'io;mo‘p'e.-
Section 4 - Constitﬁéncy;allowmce for members -Ruj:eé’s 25.000 pcr .
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_ 3)
L Sect%on 4-A Teiephpne allowance . Rupees 3,000 per
A _ .mensem
' Section 4-B Ardali éﬂowace B . Rupees 10,000 per
v ’ C mensem
Section 4-C Daity Allowance Rupees 750 per day
Additional daily allowances for Rupees 750 per day
attending the meeting of Vidhan .
Sabha or meeting of Comunittees.
- Section 7 (1) Medical allowance to members Rupees 4,500 per
: : . ' merisern”
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CHHATTISGARH ACT

(No. 16 of 2013)

THE CHUHATTISGARH VIDIAN SABHA SADASYA VETAN, BHATTA
TATHA PENSION (SANSHODHAN) ADHINIYAM, 2013

An Act further to amend the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatia
Tatha Pension, Adhiniyam, 1972 (No. 7 of 1973). :

Be it enacted by the Chhatisgarh Legislature in the Sixty-fourth Year of the
Republic of India as follows —-

t. (1 ‘This Act may be called the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta . Shert Wik smd
Tatha Pension (Sanshodhan) Adhiniyam, 2013, CommTRa—
{2) It shall come into force from the dale of its publication in the officis
saselie,
2. [n Scction 6-C of the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta Tatha Awvenduarat of

Peasion, Adhiniyam, 1972 (No. 7 of 1973), for the words “Two Thousand Five Sectien €-C.
Hurndred” the words “Ten Thousand™ shall be substituted.,

g o SYeR o, SIS g W i TR, TeAieniE | ika au) wEm— 2015,
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CHHATTISGARH ACT
{No. }70f 2015}

THE CHHATTISGARH VIDHAN SABHA SADASYA VETAN, BHATTA TATHA
PENSION (SANSHODHAN) ADHINTYAM, 2016

An Act further to amend the Chhattisgarh Vidhan Sabhz Sadasya Vetan, Bhattu
Tatha Pension Adhiniyam, 1972 (No. 7o 1972),

Be it enacted by the Chhantiszarh Legisfature i the Sixpy-sevemh Year of the Republic
of India, s foliows -

1 (n This Act n.my be called the Chhattisparh Vidhan Sabha Sadasya Vetan. Bhaua
Tatha Pension (Sanshodhan} Adhintyam. 2016.

(s} tr shall come into force from the date of its publication in the Official Garetie,

2 I Section 3-A of the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta Tatha Pension
Adhinivam, {972 {(No. 7ot 1973, (hereinafter referred to as the Principal Acth.-
{i in sub-section (1), for the words “Rs. Three Lac™, wherever they occur, the
words “as specified in the Schedule™ shall be substituled: and
tii} in sub-section {2), for the words “Rs. One Lac Fifty Thousand”, the words “as
specified in the Schedute™ shall be substituted.
3 I sub-seciion (1) uf Section 6-A of the Principal Act. for the words ~Sixteen thousand
rupecs per mensem”, the words ~as specitied in the Schedule™ shall he substituted,
4, In Section £-C of the Principal Act. (o the words “Ten thousand rupees per month”,
the words “as specificd in the Schedule™ shall be substituted.
5 For the existing Schedule. the followins shall be substituted. namely -
“SCHEDLE
[ See Section 2 (d} !
5. No. Section Puy’Allowance Amount
Particubar
(m ) 3 4
1 Section 3 Salaries of Member Rupees 20,000
per mensem
2 Section 4 Constityency allowance Rupees 30,000
for member. per mensem
A Section 4-4 Telephone allowance Rupees 5,600
per mensem
4. Section J-B Ardali allowance Rupees 13,000

per mensem
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N - .
(1} @) (3) )
el Section 4-C (i}  Daily allowance (i) Rupees 1.600
per day
{11} Additional daily allowance (i) Rupees 1,000
for atending the meeting of per day
Yidhan Sabha or meeting of
Committees,
6. Section 5-A(1) Rat and Air Travel for members Rupees 4,(0,000
’ per year
7 Section 3-A(2) Rail and Aur Travel for ex- Rupees 2,00,000
members per year
g Section 6-A(}) Pension Rupees 20.000
per mensem
g, Scetion 9-C Medical allowance for ex- Rupees 13.000
members, per mensem
10. Section (1} Medical allow anice to members Rupees 10,004

per mensein,”

HATE, g 1 A5 welt, SR 3wy Rgd, wage & i A i - 2014
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CHHATTISGARH ADHIMIYAM
(No. |7 of 2002}
THE CHHATTISCARE ViDHAN SABHA S£IFASVA (VETAN, BHATTA TAVHA
PENSION (SANSHODHAN) ADHINIYAM, 2002.

An Act further to amend the Chhattisgarh Vidhan Sabha Sadasya(Vetan, Bhaita Tatho
Pension) Adhiniyam, 1972 (No. 7 of 1973).

Be I it erpacted by the Chhailiggarh Legislature in the Fily-third Year of the Republic of
India as follows -—
1. (D) This Act may be called the Chhattisgart Vidhan Sabha Sadasya (Velan, Bhaua Short tille and com-

Tatha Pension) {Sanshodhan) Adhiniyam, 2002 (No. 17 of 2002). mtncement,

(2} It shall comie inlo force from the'dale of i1s publication in the Gazertte.

2. M In Section 4 (¢) of the Chhaltisgark Vidhan Sabha Sadasya (Velan, Bhatta Tatha ~ Amendient du See-
' tion 4 {c}.

Pension) Adhiniyam, 1972 (No. 7 of 1973} for the word "three hundred” the words
"two hundred [ifty™ shall be substituted.

() At the-end of Section 4 (c) the words “Members shall further be cotitled o daily
allowance al the rate of Rs. 250 per day [or the days they autend meetlings of
Vidhan Sabha or meeting of commitiees™ shall be inserted.

frdwss, o AeF St B, SRATE TR TREH AN TN R § TS AL S -- 1002
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CHHBATTISGARF ADHINIYAM
(No. 27 of 2004)

CHHATTISGARH _ VIDHANSABHRA SADASYA VETAN RHATTA TATHA PENSION
SANSHODHAN ADHINTYAM, 2004

INDEX
SECTION:
1. Shert Title a‘1-1d Cummen(,;ement
2. Amendicnt of Scction-4
3. Amendment of Section -4 - A
"4 Amcndmcnt of Section - 4 -.B
5. Amcndﬁ]enl of Section-4-C
6 In Sedition of New Secr_iun;{l -D
T. Amc;r';dr-ﬁer:.t c;f Section -IS -A
8 Amendment of Section -6 --A
.o Amgndmf;nl ;Jf Section-6-1F

10, Amendment of Scetign-7 1
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CHHATTISGARH ACT
(No. 27 of 2004}

THE CHHATTISGARH VIDHANSARHA SADASYA (VETAN, BHATTA
TATHA PENSION), (SANSHODHAN) ACT, 2004

An Act lurther to amend the Chhattisgarh Vidhian Sabha Sadasya (Vetan, Bhatta
TFatha Pcnsit_m), Adhiniyam, 1972 (No. 70[]9?3)

Be i cnacted by the Chhatnsgarh Legislawre in the F ifty-Fillhyear of the Republic of

India as follows :-

Short ditle, and ] (]} This Act may be called the Chhattisgath Vidhan Sabha Sadasya Ventan
Commencement. ] " Bhanta Tatha Pensicn (Sansh_odhan) Adbiniyam, 2004.

(2 It shall come inle force from the date of its publication in the pazette.
Amendmeat - of 2 In Scction 4 of the Chhattisgarh Vidhan Sabha Sadasya (Vctan Bhatta Tatha Pension)

© Section 4. _ Adhiniyam, 1972 (No. 7 of 1973) (hereinafier _reﬁ_rfrcd 1o as the Principal Act), for the
words “Three Thovsand” the words “Five Thousand™ shaii be substituted.

Ameudment  of 3. In Secnon 4-A of the Principal Act for the words “ Four Thousand the words “Fm.
Section 4-A. - : Thousand" shall be subsuluted ' : :
Al:m:ur.l_i'neni of A4, In- Seclmn 4-B of the an:lpal Act for the words “Onc T'nousand"' the words “Twu
Sectlon 4-8. - S Thousand" sha‘nl be substituted: : :

Amendment  of -5 Far sub-sccnon (u) of Scction 4-C the followmg sub-secuon shall be substlmaed
* _ Section 4-C, - - name!y .
“Gn For lhose days in which a membcr attend the mccnngs of Vidhan Sabha/
. Commiittecs. In Capital or ouf-of State for such-meelings member entitle
addmonaldmlyallowancc-al thc rateof Rs 250/- per day beforea day and

al’lcr a day of date-of such meclmgs

._lrhls‘er_l_'l:'m of Gew 6 . Afiter Section 4’-C' of tc Principal Ac_.t.-ihc"f-'ollowihg.-'Scction shalt:be .inserted,
Section .5"“, : ’ : namc]y- - . | .
' ~ “4-D. There shall be to evcry mcmber stalmnery allowance of Fom “Thousand
npecs per menser.” '

Amendment of 7 In Scction 5-A of the Principal Act, -

Section 5-A.
6} in sub-section (1) for the words “Seventy Five Thousand™ the words “One

Lac Twenty Five Thousand™ shall be 's_ubsﬁlutcd.

(i for first proviso of the sub-section (1} the following proviso shall bc— subs-
tituted, namely :-

"Provided that cvery member shall entitle for both side Five Air Journias
with one person accompanying him". '

{1t} [n sub-section (23, for the words “Fory Thwisand™ the waords "Sik:y Thou-
sand” shall be subsiitsied; and aiter sub-scetion (23 1he following provin

shall be added, namely -

U
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“Provided that such person within limit “Sixty Thousand™ shal! engitlc
for Three Air Journies™.

R In Section 6-A ol the Principal Acr, for the words “Three ['housand Five Hundred” the
© ° words * Ten Thousand™ shall be subslltuted

9 For Section 6-B the following Section shall be substituted, namely :-

“6-B. There shall be paid a pension ol rupees five thousand per mensem to
the spouse if any or dependént of a member/ex-meniber for a period of 1en
- years from the date-of his death”.

Amendment
Sectivn 6-A

Amendment
Stction 6-B.

-
e - o S_ection -1 of the Prncipal Act for the words * one thousand five hundred” the Amendment
words “three thousand™ sh'[ll be substituted, Section 7-1.
-_".-;ln'll_c‘_.'._'/ ) N
e i " -
‘ w1
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ﬁﬂww Eqmmrri 2005 192.(1)
- CH]—IAC[TISGARH ACT

(No. 5 of 2005)

-

THE CHHATHSGARH VIDHAN SABHA SADASYA (VETAN, BHA'ITA TATHA

PENSION), (SANSHODHAN) ADH]NIYAM, 2005

s

An Act further to amand the Chhathsgarh Vid]mn Sahha Sadassa (Vetan, Bhaﬂa

s

Bc it ellacted by Lhr.-,Chhatusgathegmlamm m t]]e FLﬁy SlxthwI of the Republ.lc of

IndjaasfollUWS ~"; -

¢

mharensmn), Advisizam, 1972 (No.7of 979). N AR

-.'(1) mgamaybmnedmeamamsgmh(\ﬁdhmsmammam |

TathaPensxon) (Sanshodhan)Adhuuyam,ZOOS '+:_ v_-j -_: o

J-.

a3 [2) It shall gomc mto foroe-fmm thc date of 1ts pubhuatmn in Lhe ofﬁcml gaze.t(c

L msea;ontlﬂoﬁhe Chhamsgarh\ﬁdhanSabhaS Jasyafver 21, BhaualhthaPcnmon)
Adhmryam, 1972 (No. 7-of 1973) (hcremaﬂermfcnedto asthePnnclpal Acl)furthc
wards:“vac Thoumnd" the words “One 'I'hmmnd‘ shall besuhstmncd

I Secuon4-B of the Pnns:rpalA.ct forthc wo:ds “'IWoThm:sand“thewurds Onc
Thousaud”slm]lbe?subsutued o - it

Ili mb-sncuon (1) and (u') oi‘ Swuon 4 of thc Pnnc:pal Acl fm‘ thcwords "I‘wo}{mdmd

_,_,\ R

-'In Sectmn ‘T-l pf the Pnnapal Acl, for the words "T]]Iee Thousand” the wonds "Dnov
: :'_:I'hausnci SleLmdrchlfty’ shaﬂbesubsumd LT |

Commencément.

Sel:llnn 4 A.. .

Kmﬂid-l'n_e_ht "
. S_e:_'l.lbn--i-IB.: R

Amendm:nl. ‘.'o_l‘_ .
_Sr:ﬁon 4-C SRR

Short ttle snd

Amend.me.nt . of _
I'4

. "Dmlsslan j'-.”cll‘f'. o
. Se:t,lnn 4D,

Z'.'-',Amendmcnt e af
. S:cﬂon 7 'l

He, mwm:rm Fdtang Tro TR S50 g, uani&:'ﬁa&q&am:mﬁﬁéw;s{.

|

o4
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CHHATTISGARH ACT
(No, 4 of 2006) . .

THE CAHMATTISGARR VIDHAN SABIIA SADASYA (VETAN, HHATTA
VATIIA PEMSION) {SANSHODHAR) ADHINIY AN, 1005

An Aet ferther fo amend the Chhattisgarh Vidher Sabho Sadasya (Vetan, Bhatta Tetha
‘ension} Adhiniyam, 1972 (No. 7 of 1973).

Be it enacted by tne Chhaiticgarh Legistatues in the Fifty-Sixth ycar of the.Republic of india
s follows 1 — S - ' '

(N This Actmay be called the Chhattisgarh Yidhan Sabba Sadasya (Vel’m Bh.ula Short fitte snd Can-

~ Tatha Pcn ion) (Sanshodhan\ Adhiniyam, 200: ' L . nicngement.
2y ’ 1t shall come into force from the date of ils publlcalion'in the Of{ici-&] Gazele.. :

1

For sub-sectioa {1 of Soction 5-A of the Chhatsgarh Vidhan Sabha Sadasya{Velan, Bhatta  Amendment of Sue-
TathaPension) Adhiniydm, 972 (No. 7 of 1973), {llcremaﬁcr relerfed Lo as lh... Prmupal Act) rian 5-A.
the foliowing shall be subslinued, namely :— :

"(1) Every member shall be entitled 10 tour within India by rail and ait, free of cost,
within the fare limits of rupees One Lac Twenty five thousand in a financial year,
Such-member shatl also be provided with railway coupdns for raifway journey
which shall subjéct 1o such rules as may be made by the Stale Government in this
behall.”

(23 For first provise of ‘i'llh -section {1}, the following shall -be substituted,
r‘amc]) —_

"Provided thal every member may travel by air 2lone or with any person
ac: ‘o'npanymg with th asc limiis of Rupees Eighty Five Thiousand, The expenti-
turc on the joumey peiformed by tail and air shalt not cxceed Rupees One lac

. Twenty Five Thoeand mn a financial year.

Provided further that ':uc‘t members shall be cntitled for :,uc.h faciliny
from 15-2-2005."

T, nmﬁ‘fw‘-'ﬁiﬁ b‘f’f‘qﬂ”mﬂma #4717 RO, T & kR adl o0 2006
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456 (1)

CHBATTISGARH ACT
(No. 8 of 2007)

THE CHHATTISGARH VIDHAN SABHA SADASYA VETAN, BHATTA TATHA
PENSION (SANSHODHAN) ACT, 2007 '

An Act forther to amend the Chhattisgarh Vidhsn Sabha Sadasya Vetan, Bhatta Tatha
Pension Adhiniyam, 1972 (No. 7 of 1973). . '

Be il enacted by the Chhattjsgarh Legislature in the Fifty-eighth year of the Republic of India

as follows —
L. () This Act may be called the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatia
Tatha Peasion (Sanshodhan) Adhmiyam, 2007,
| _ (2) It shall come into force from the date of its publication in the Official Gazette.
i 2. In Section 5-A of the Chhattisgarh Vidhan Sabha Sadasya (Yeta;n.‘Bhana Tatha Pension)
Adhiniyam, 1972 (No. 7 of 1973}, (hereinafter referred to as the Principal Act) ,—

: - For sub-section (2), the following sub-section shall be substituted :—

"(2) Every person entitled for pension nnder section § (A).' subject to such rules which
may be mede by State Government shall be entitled to coupons of Rs. Sixty

thatsuch persons shall alse be eatitled to journey by air within the limit of such
coupons of "Rs. Sixty thousard”.”

thousand value durinp ope financial year for journey alone or withone person and .

Skort title pud Com-
wencement.

Amendmen! of Sec-
tion 5~A.

e, T T SEA I, Sy 51 e e TEene, gsiend @ RE Tar vefir—-2007.
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U 4846/ 135/21-3T/S1. [F. 7. /08, — MW@ H TR & A3 348 ¥ @vg (3) ¥ Fgerer ¥ wifteg g @
T 3, tﬁnm&m(mﬁm)uﬁrﬁw 2003 (FWi 10 w9 2008) ﬁmwm%mawm
ToraT 7T 2.
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CHHATTISGARH ACT
(No. 10 of 2008)

THE CHHATTISGARH VIDHAN SABHA SADASYA VETAN; BHATTA
TATHA PENSION (SANSHODHAN;) ACT, 2008

An Act further to amend the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatia
Tatha Pension Adhiniyam, 972 (No. 7 of 1913).

Be it enacted by the Chhatilsgarh Legiclature in the Fnﬂy-mneﬂl year of' the
Republic of India as foHlows :-

l. (1) This Act may be called the Chhattisgarh Vidhan Sabha Sadasya Vetan, Short tille and

Bhatta Tatha Pension (Sanshodhan) Adhiniyam, 2008. Commenrement
(2) It shall come in to force from the date of ils publication in the Official
Gazelte. . .
2. Principal Acl means the Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta Tatha ~ Definitions.
Pension Adh:myam 1972 (No. 7 of 1973). ’ '
3 (D In sub-section (1) of Section 5-A of the Pnncrpal Act for the words Amepdment of
*Rs. One Lac T'wenty Five Thousand™ the words “ Rs. Two Lac" shall be Section $-A.
substituted. ’

2) For first proviso of sub-section (1) of Section 5-A of the Principal Act, the
following shall be substituted, namely - -

“Provided that every member may travel alone or with one more
person subject to the condition that expenditure on the journeys performed
by rail and air shall not exceed Rupees Two Lac in a financial year.”

€)) In sub-section (2) of Section 5-A of the Principal Act for the words
“Rs. Sty Thousand™ the words “Rs. One Lac™ shall be substituted.

{4) In sub-section (2) of Section 5-A of the Principal Act for the figure, bracket
and letter 6 (A)”, the figers and lefes “6-A" shall be substituted.

q. In the second proviso 16 Section 6-A '(1) of the Principal Act, aftcr the words * or Ameagmen of
where a member kaving beeo elected i 2 bye election™ the words “ oras amember Section 6-A.

of Lok Sabha/Rajya Sabha” shall be inserted.




260 (2} wdrag teres, [ 9 1§ 2008
Amendment of 3. For Section 6-C of the Principal Act, the following shall be substituted. namely :-
Sectinp &-0 .

“6-C Every person who is enlitled 1o pension under section 6-A. shall be
entitled for medical reimbursement similar to claim under sub-section (2) of Section
7 and shall alse be paid medical allowance of One thousand five hundred rupees

per month.™ :
Amendment of 6. tn sub-section (2) of Section 7 of the Principat Act, the words™for himself” shall be
Section 7 {2). omitted.

TR, X ST annft, weftes g A S gEemeR, tsridTia d gftn mar s 2008,
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CHHATTISGARH ACT
(No. 6_of - 2009)

THE CHIIA'I'I‘ISGARH VIDHAN SABHA SADASYA YETAN, BHATTA TATHA
'PENSION (SANSI&[ODHAN) ACI‘ 09

An Act forther fo amend the Chhattbgarh Vidhan Sabha Sadasya Yetan, Bhatta
Tatha Peaston Adhiniyam,’ 1972 (No. 7 of 1973) .

Be it enacted by the Chhattlsgarh Legislature in the Sixtieth Yca.r DF the chubhc of

' Indmas follows :— -

. (1)  ThisActmaybecalled ﬂlcChhatthgarh VldhanSabhaSadasyaVctan, Bhatta'

_ Tatha Pensmn (Sa.ushodhan) Adhmya.m 2009.

@ 7 1t shall come into. force from the date of its Ipublimtiél} in the “Official

2 .In Section 4-A of l:b,e Chhatusga.rh Yidhati Sabha Sadasya Vetan, Bhatta "I‘adxa

 Pension Adhiniyam, 1972 {(No.7 of 1973) for-the words “One‘Ihousand” the.twords )

“One Thousand Savan Htmdred Fifty" shall be substitufed:

Sbort fitle. © amd
Commencement,

Amendment of
Section 4-A ’

WA, GE T8 TP WL, g R e i grone, Terikaia  a g weRE—2009.
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30-05-2001.”

USitae AT
“Beeltentg [/ 09/2013-2015.”

FHIF 445 | TR, THaR, i 28 FiawR 2020 — e 6, 7 1942

fafer ofie faurh wrf fawm

o1ed R, feeis 24 Ramw 2020

HHIE 7291 /1. 148/21-31 /U [B. . 20. — Selievig faem w1 fRwaforiaa srftrfaem e w feAis 21-09-2020
TuTet it ATH I B el R, TAgERT SR Y SAHFR o folQ Wi e S 2.

BTG & AT & H A qLT ARIIAR,
IAY FAR FteT, sfcierm qfeE.
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BTe AffTw

(FHIH 15.2020)

SRR fauye 9 9g®™ daq, W1 qor due  (SeEE)
erftrfera, 2020

Botwrg faum awr e 399, W= a9 vA afufwEm, 1972 (6. 7 §91973) @
#i "eaa w8 2g sfufeEm.

WRA IR % Shead 99 § Sciae faum Hued g feforfad wu # g sttt gt -

wfgw wm &m0 (1) T2 ATTH B fa= W e 39, snaan iy (S9ieE) atftfeem, 2020
IRA. FHEARNI.

(2) T TSITA | 3 U it AR A T g,

URT 6-® ® WWEA. 2. St T w e Ae, WA i I, 1972 (6. 799.1973), (ST S6H 36 U
o e % wu # ffde ?) | on 6w, 1= ‘v W TR TR F WA W, TR
“oreEt # v fafafde” uforentua frnsm.

aEE w1 wMEA. 3, e i #, ST #, T FHIF 6, 7T 8 AT ING Weliud WA F WH W, HE:

Frmforfaa nfcrenfia fFm I, etafq ;-
(1) (2) (3) (4)
“6. YN 5-F (1) el & ol W S0 8,00,000 Ufcrad
ELRIERIEICI EUESI RO
7. U 5-% (2) AT wEwi & ford 3o w A 4,00,000 fcras
8. 4T 6- (1) Uy T 35,000 WA
8. Ul 6-@ WW&WW% T4 25,000 HfeATE
et /ot T FE &Y,
SATSIIe 1 I AT i
Ugg T4 I wE % ford,
IR H G F s |
Uy & ST,
1A R, feAih 24 Raawr 2020

FHIH 7291/, 148/21-91/UTE. [B. T./20.— HRA F WAUW & ST=08 348 F TUL (3) F JE0l # 39 fawmr =1
TGS AT 1 24-9-2020 F1 SIS SATATE THAU F UUHR H TAGERT TR FhaT et 2.

BAIEITE F THUTA & 10 | 4T SRUER,
INY FAR FHifeA, i wfa.







